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(c) the personnel and terms of 
reference of the Committee? 

The Mlnlllller or Iron and Steel 
(SIIrI T. N. SInch): (a) and (ob). Yes, 
Sir. 

(c) The Sub-Committee consists of 
the following members: 

'm Shrl Nagendra Bahadur-Iron 
• Steel Controller, Chairman. 

.(Ii) Dr. B. D. Xa1elkar, SenIor 
Industrial Adviaer, D.G.T.D. 

,(ill) One repreeentative trom each 
o( the main producers. 

,(Iv) Four repreRt1tatives of Indian 
Engineering Association to 
represent fabrication Indus-
try. 

.(v) One representative each of 
Railways, Central DesllD 
Bureau/HS-/C.W.P.C. and 
MIS. .Da.ture • Co. to repre-
sent the Designers. 

(vi) One represealative of I.S'!. 

(vii) Executive Secretary, Joint 
Plant Committee. 

(viii) Shri M. M. Suri, Director, 
Central Mechanical and Engi-
nerring !\esearch Institute. 

(ix) Shri A. C. Chatterjee, Joint 
Director, Ex-office Deputy 
Iron • Steel ControUer-Sec-
retary. 

There are no formal terms of re-
ference of the Committee. The Com-
mittee has been asked to examine In 
detail the recommendation contained 
In lhe report issued by the National 
Council of Applied Economic Re-
search, (or effecting economy in the 
consumption of Structural Steel. 

EspJollaUoa of L\cDlte near BJkaDer 

1069. Sbrl Heda: Will the Minister 
of Mines aDd Melals be pleased to 
state: 

(8) the progress made regarding 
the negotiations with the Govern-
-ment of German Democratic Republic 

about the exploitation of Iil'llite near 
Bikaner in Rajasthan; and 

(b) whether any plan has been 
made for the entire project? 

Tbe Minister of Min. aacI MeIaIII 
(Sbrl S. K. Dey): (8) No ftrm nego-
tiations were macb! for ~xploltation 
of legnite with the Government of 
German Democratic Republic . 

(b) Yes, Sir. A Russian team of ex-
perts have submitted the ~rt on 
open cast mining of lilDlte which i.I 
under consideration. 

IliJport of Cottota 

10'18. Sbrl a. &ana: 
!lbrI R. S. Pandey: 

Will the Minister of Commeree be 
plealed to state: 

(a) the criteria adopted by Govern-
ment regarding the ilsue of licences 
for the import of cotton to dilrerent 
mms in the country; and 

(b) the names of the textile mills 
which have been granted !.rnport 
quotas against users' licences In the 
year 19667 

Tbe Depaly Minister In the Minis-
try of Commeree (Sbn Shall 
Qllreabl): Ca) and (b). Import Iirences 
for foreign cotton are isaued by the 
Joint Chief Controller of Import •• 
Exporta, Bombay, to the cotton tex-
tile mills against the quotas allocated 
to them by the Textile Commissioner. 

Quotas to Actual User Mills are 
given on the basis of past consumption. 
For this purpose the consumption of 
foreign cotton by each mill during 
the ... Iendar year 1960 is taken al the 
basis. Mills which have started later 
haVe been allocated import quotas on 
the blsi. of consumption of foreil'll 
coli on In cubs.quent year •. 

Foreign cotton quotas are aUoeated 
8lao to the mill. exporting CDtton ttox-
tiles and yam on the bais of thell 
exporla. Mill. retain and CODlume 
such cotton to the ment th..,. c:aJI 




